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am,

New Deihi this the 24th day of April, 2003
Hon’ble Smt Lakshmi Swaminathan, Vice Chairman {(J)
Hon’ble Shri Govindan S.Tampi, Member (A)

shri G.C.Joshi,
5/0 3hri Sri Devi Dutt
R/0 10/16, Probyn Road,
Deihi-564
s .Petitionar

{By Advocate Ms.Frema Friyvadarshini
learned counsel through proxy counsel
Shri Madhav Panicker)

VERSUS //
i. Ms., Shailja Chandra,

Chief Secretary,

Govt.of NCT of Delhi,

Delini Sachivalaya, I.P.Estats,
Mew Dalhi,

]

S
@& Dapartment
ics-1-Br.), 7th Leval,
F.estate, New Dalhi,
. «Respondents

O RDER (ORAL)

(Hon’ble Smt.lLakshmi Swaminathan, Vice Chairman (J)

between the Joint

the Commissioner and secretary, Food and

Suppiies Dspartment dated 16.4.72003 (CP-11). In
particular, he has referred to the statements in that
letter contained in Paragraphs 2 and 3. From the tenor
and averments in thesse Paragraphs in parbxcular’ W& are
unable toc come to the conclusion that the respondents have
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committed any contumacious or wilful discbedience of
the Tribunal’'s ad interim order dated 3.3.2003 pecauss
they have realised that thers is a stay order opsrating

against them with respect to transfer order of the
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tated that he may rnrot bes
physically relieved til] the stay 18 vacated for which
purpGse  additional facts should be brought to the notice
Gf the Tribunal. The contention of the lsarned counsel is

that there 1is only one post of Controller (W&M) against
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which the petiticner is working., The re

~

evant rules havs,
however, not been produced to establish this fact. Even
it that 18 &G, the letter produced by the petiticner
ghowing the inter Departmenta) Corrsspondence  regarding
Gsting /placement of the concered officer 1in  the

Uspartment does not appear to bs the final ordsr and in

regpondents ars aware of the fact that an ad interim order

ranted by the Tribunal has to be considered and followed

2. In the above facts and circumstances of the case,

we Tin NG good grounds to issue notice to  the alleged

S.Tampi ) (Smt. Lakshmi Swaminathan )
Member (A) vVice Chairman (J)




